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12,04 brs.
CALLING ATTENTION TO MATTER
URGENT PUBLIC IMPORTANCE

SITUATION ARISING OUT OF RE-
PORTED REFUSAL TO GRANT
STATEHOOD TO MANIPUR

SHRI GANEH GHOSH (Calcutta-
South) : Sir, [ call the attention...

SHRI DHIRESWAR KALITA (Gau-
hati) : Sir, on a point of order.

AT WPRA : FIfeT wegA AT
B @it g o9gr it ag ¥, 9w
iz G M g T g v § 7

SHRI DHIRESWAR KALITA : Sir,
will you kindly allow me to have my say ?
This notice is addressed to the Minister of
Home Affairs, 1 find that the Minister of
Home Affairs is not present here to reply.
He is a junior Minister.

MR. SPEAKER : 1 think, for the Union
territory he is enough.

SHRI DHIRESHWAR KALITA : It is
a very serious question. It involves poli-
tical decision. The Prime Minister should
come and give a reply to this calling-atten-
tion.

st fa wa (q0) : 3g &iF @aS
I3 @ § | 999 g6 g ¢ AS W
giwgi § ag 7 SR qEarEd | | R
a4 M §

SHRIMATI TARKESHWARI SINHA
(Barh) : She never comes to the House,

SHRI S. KUNDU (Balasore; : We want
to Manipur. The matter is very much
agitating the people there.

SHRIMATI T{\,RJ(ESHW.&RI SINHA :
The situation is very explosive.

SHRI S. KUNDU : We met the Prime
Minister . in ‘regard to this matter, - The
Prime Minister should come and answer

this calling attention.
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SHRI H. N. MUKERJEE (Calcutta—
North-East) : It is a very serious matter.
We have noticed many times—this is not
the first time—on many occasions when on
many important issues the presence of the
Prime Minister was called for, she was
absent. It is most reprehensible. She is
not only the Prime Minister; she is the
Leader of the House. In regard to this
matter people from here went to Manipur
and expressed themselves rightly or wrongly.
The Government has its own view in re-
gard 1o this matter.

MR. SPEAKER : It is not a point of
order.

SHRI H. N. MUKERJEE: It is a
point of propriety.

SHRI DHIRESWAR KALITA : It, js
certainly a point of order.

st srzw fagrdt amddt (F@agR) -
it fAdea ¢ 5@ o @ w=f wfa @
AT gg@ F7AY 7 gead | o gEe A
w37 & fs ag @z &1 = o § fsa
6 839 F1 A% & a5 A I

DR. RAM SUBHAG SINGH (Buxar) :
In regard to giving statchood to different
Union territories, some norms should be
adopted. On an ad hoc basis statchood
is given to different territories. Himachal
Pradesh was given statehood recently. On
that occasion we had demanded that Delhi,
Manipur etc., should also be given the
status of a State. But Manipur has been
denied that. Therefore this demand is
quite correct that the Prime Minister should
come and that De hi, Tripura and all these
territories should be given statehood.

st gww T wgaATy (I59) ;- faest
w wzge frmm wfgd 1 aga Rt &
IFFY 7g AT TV AT W

SHRIL SHRI CHAND GOYAL (Chandi-
garh) : The Prime Minister conceded the
demand of Himachal Pradesh in reply te
an unstarred question when there was no
occasion for it.
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SHRI SHRI CHAND GOYAL : She
wanted to take credit for conceding this
demand, whereas she is paying absolutely
no attention and is attaching no importante
to the question of statchood for Manipur.
It is very much desirable that she should
be asked to come to the House.

wegW R  AMMET T oGS ¢
feag alsr ssa g ? ot g aw
QE O a9 @ 1 WIRY guergEy
& gawa g AfsT & adEr ar
g =fgd | fed mE wEFT qor gad
MNRTIF L

It is a calling attention on the agenda
fixed for today.

SHRI ATAL BIHARI VAJPAYEE : It
is a question of propriety,

MR. SPEAKER : It is for the Prime
Minister to comsider. The Minister of
State for Home Affairs is there, if the Prime
Minister is not there.

SHRI RABI RAY : She is there.
qrg fAaz aga gw I § faw s &g
g1

MR. SPEAKER : Somebody has to
reply and the Minister of State for Home
Affairs is there,

SHRI S. KUNDU : An all-party dele-
gation of MPs went to Manipur and saw
the situation there, They also met the Prime
Minister. It is a question involving with
important affair of the country. It is a ques-
tion of propriety and as Shri Vajpayee and
Professor Mukerjee have said, it is better
that the Prime Minister should come and
answer it......(Interruption)

f aze fegrdl amAd @ wemw
AEIEY, UF saFeqT &7 HET ISWT T4
q1 | 3% & ary st wy oft e F2TT
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MR. SPEAKER : Any Minister can
answer it, the Minister or the Ministers of
State or the Deputy Minister, Shri Ganseh
Ghosh.

SHRI GANESH GHOSH : I call the
attention of the Minister of Home Affairs to
the following” matter of urgent public im-
portance and I request that he may make
a statement thereon :

“The situation arising out of the
reported refusal of the Central Go-
yernment to grant Statehood to Mani-
pur.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : As the House is aware,
we have a number of Union Territories. In
considering the grant of Statehood to any
of them, factors like area, population, terrain,
level of economic development, financial
resources and security considerations, if any,
have to be carefully gone into before any
conclusions can be reached. The question
whether Manipur couid be made into a
State, has been engaging our attention. It
will take some time for Governmeat to come
to a definite conclusion.

SHRI GANESH GHOSH : The people
of Himachal Pradesh have been able to
realise their demand of Statehood but not
the people of Manipur. In spite of our
constitutional mandate that all people are
equal, these Congress leaders have turned
the people of Manipur into second-class
citizens, inferior to the people of West
Bengal, to the people of Orissa, to the
people of Bihar, Himachal Pradesh and
many other States.

The policy of the British imperialists
which these Congress leaders are very
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faithfully pursing is to discriminate, disin-
tegrate and divide the people of India and
maintain their domination. This is what
these Congress leaders are maintaining.
The British imperialist policy towards
India was that we must first have some
bookish lessons on administration, then
some schooling and, after that, a long period
of practical training after which we could
qualify ourselves for Swaraj or home rule.

In the same manner, these Congress
leaders had given to the people of Manipur
a toy legislature for political training. But
even this plaything has been dissolved
because they find themselves in a mnority
in Manipur. Since that time uptill now
there have been no elections becauve they
find that the chances in Manipur are bleak
and, in all generosity, these Shahanshas of
Dclhi, these Congress leaders, have taken
up on their shoulders the burden to rule
Manipur just as the Britisb free-looters
had taken up the white-man’s burden in
the last century.

We can say one thing without any fear
of contradiction that no national leader in
any country of the world can beat these
Congress leaders in their loyality, fidelity
and appreciation for the British imperialist
policy and their methods,

All sections of the people and all
political parties of Manipur have unani-
mously demand the Statehood for Manipur.
This unanimity has been undoubtedly
expressed and manifested in innumerable
representations, deputations and through
several peaceful bundhs and now through
resignations from all elected bodies. But,
Sir, till now there is no murmur, no
whisper ecither in the North Block or
in the Central Block, the seat of power of
these Congress leaders,

MR. SPEAKER: | do not want to inter-
rupt your ecloquence, Please come to your
question. )

SHRI GANESH GHOSH : These Congr-
ress leaders have so soon forgotten the

bitter lessons connected with the formatios

of the States of Andhra; Maharmshtra and
Gujarat. They know full-wel| that there is
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a section of Manipuris who want a separate
and independent State outside Indian Union.
Further refusal to concede the modest de-
mand of statehood for Manipur will only
strengthen the cause of thase cessationists
and will push more number of people into
their fold. To ignore this modest demand
of statehood further would be at the peril
of our integrity and democratic set up.
Will these Congress leaders declare a
final date by which the Indian Government
will recognise the right of the rtatchood ef
the people of Manipur ?

MR. SPEAKER : When you say ‘Cong-
ress Leader’, you mean the Government
(Interruptions)

SHRI NAMBIAR (Tiruchirappalli) : The
question is forthright, the answer should also
be forthright.

SHRI K. C. PANT: Whether the
Congress Party or my hon friend's Party
has done more to preserve the unity, inte-
grity and freedom of the country, history
will give an answer. (Interruptions)

SHRI NAMBIAR : The preseat history
will do it. He is an Andaman-returned
patriot. His service in jail is more tham
your service in politics.

SHRI H. N. MUKERJEE : He does
not know who he is.

SHRI K. C. PANT: [ have already
indicated that this is a complex question.
Various factors have to be taken into accou-
nt. 1 have already indicated some of
them, We are sensitive to the aspiration
of all these areas. We would like them
to feel completely integrated with the coun-
try. We would like all sections of this
House to promote that feeling. But within
that context we have to take into account
the various factors that 1 have mentioned
earlier, which must be taken into account
in forming & new State, -

ot ofa ww : AsqEd  AERA, St W
w1 gTiT g7 < g ® s fE g
waTd a3q ArTAr § 1 (smEwr) ag Ay
dREisat N wew ¥ w feww
RwagRaRwE wrd @k
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o} g G : Weae WE1ed, war
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wzi a® A sy fe sl AR
A F1 957 § a1 F arew) arg Ko
argar g f fafow 9 sty & amgame
fam and &1

SHRI VISHANATHA MENON (Emaku-
lam) ; The reply given by the hon. Minister
that the demand of the Manipur people for
Statehood is a question to be considered
afterwards is not at all convincing. I under-
stand that there are a number of Union
Territories in this country. But for the last
22 years these people were considering about

- their future, and Government have not done
‘anything about these things except in the

case of Himachal Pradesh, and we welcome



263 Reported refusal to AUGUST §, 1970

[ <fx Ta)

what has been done in the case of Himachal
Pradesh. But when it comes to Manipur, a
negative attitude is there. The hon.
Minister was trying to give the impression
that it was not political or partisan but it
was only a national question and so on. I
would like to ask the hon. Minister whether
there was not a full-fledged Assembly in
Manipur in 1948-49 before integration to
which election was .conducted with adult
franchise and there was also not a Cabinet
functioning there.
there, then after integration, if the people
are being treated like second-rate citizens,
even Statchood is not given to them, no
authority is also given to them wunder the
Lt. Governor, and even the Assembly is
dissolved, then what will be the reaction of
the Manipur people ? Without considering
all these things, if it is said that Manipur is
backward and so on, we  cannot
agree to that kind of thing. I am coming
from the southermost State namely Kerala,
and I had heard about Manipur in my
younger days, and the Manipuri dance and
the culture of Manipur wére common
words in our place. So, it is not correct
to say that these people are backward or
that their financial condition is mot sound
and soon. I would like to ask the hon.
Minister whether it is not a fact that
Nagaland for which S:atehood has been
given has a population which is just half
‘that of Manipur and the financial resources
of Nagaland are less than those of
Manipur. 1 would request the hon.
Minister 10 answer these questions categori-
cally and mot avade them so as to make
political capital out of it. Let him not
create a siluation where a mass disobedience
struggle may be launched. If my informa-
tion is correct, from August 17th onwards,
there is going to be a mass disobedience
movement there. Why is he creating such
type of situation in those border areas 7
Actually he is doing harm to the country
thereby. So, I ‘would request the hon.
Minister to make a clear declaration be-
fore the House on the s:mnl of Statchood
for Manipur.

SHRIK C. PANT : I do not know on
_what .basis my hon. friend says that Govern-
mmt lhmk that the people of Manipur -are
backward‘ I. never said so. [ weertaiply

If tbe Assembly was *
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do not think so. If the enchantment of
Manipuri dance had come all the way to
him in Kerala in his younger days, we in
the rest of the country are also not unaware
of it We are fully aware of the cultural
excellence that is today found in Manipur.
We certainly appreciate it. It is very much
a part of the broad stream of Indian
culture and we are proud of it.

As for the other question, I have al-
ready answered it.

SHRI VISHWANATHA MENON :
Manipur had a full-fledged Assembly in
1948-49. After integrations only that was
dissolved.

SHRI NAMBIAR : He must
answer about the financial viability part.

also

SHRI HEM BARUA (Mangaldai) :
First | want to congratulate Government om
granting full-fledged statehood to Himachal
Pradesh, But 1 have a hunch that it was
political decision. Whatever that may be,
why are the other Union Territories mnot
granted  full-fledged statchood ? The
people of Manipur have been agitating for
it for a long time. Twenty members of
the Municipal Board have recently resigned
on this issue. May 1 know whether the
reasons are financial or political-com-
strategic because Manipur is situated on
our frontier, and if the parliamentary
machinery is allowed to function there, a
Muslim  will come to power as Chiefl
Minister and a non-Congress Government
will be installed there 7 Is it becauso of
this that Government are fighting shy of
granting the aspirations of the people of
Manipur 7

The statement he has made is wvery
flimsy. It is only giving a lipstick treat-
ment to this problem. As regards financial
viability, is it not a fact that when a depu-
tation from there met the Prime Minister
they said that they will sce to that if thero
are such difficulties ? Government say
there are @ number of Union Territories,
‘Who does not know that-? -Why do they
not have a comprehenswe plan for grant-
ing fall-fledged statechood to all “and cTii-
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nating this phenomenon of Union Terri-
tories from the country ?

SHRI K. C. PANT : As for the last
part, my hon. friend will have to con-
sider whether it will be good for the
country to have such a large number of
small states with small arcas and small
populations. It is a general question re-
garding all Union Territories. 1 think this
is a matter of whech the House is aware.

DR. RAM SUBHAG SINGH : There
must be some norm and standard. Other-
wise, they will go on conferring statchood
on an ad hoc basis which is wrong.

That was why
comprehensive

SHRI HEM BARUA :
I said there should be a
plan.

SHRI K. C. PANT : I have spelt out
the various considerations being taken into
account. There will be repercussions in
other areas as a result of granting state.-
hood to Manipur. As far as the financial
implications are concerned, the impression
that there are no financial implications
is incorrect. I do not want to spell out all
the details, but I can say, for instance, that
the revenue estimates for 1970-71 are of the
order of Rs. 2.2 crores while......

SHRI HEM BARUA : They are pump-
ing money into the small State of Nagaland.
Why not do it for Manipur also ?

SHRI K. C. PANT : He wanted an
answer. I am trying to give facts.

SHRI HEM BARUA : [ am saying
when other States like Nagaland can have
money pumped into them for economic
recovery, why can’t they pump money intoe
Manipur, if necessary ?

SHRI K, C. PANT : If necessary.
MR. SPEAKER : Why not
into Manipur ?

money

SHRI K. C. PANT : I do not think he
is-interested in the details.
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SHRI NAMBIAR : Once question is put
it js not his property. We are interested, we
want to know. Even Mr. Menon’s question
was not answered properly.

SHRI HEM BARUA : The second part
of my question has not been answered. I
wanted to know if the decision for not
granting statechood to Mainpur is political-
cum-strategic, because 'a Muslim will come
to power as Chief Minister there, or is it
something else.

SHRI K. C. PANT : Whether the
Congress comes to power or does not come
power is hardly a consideration in these
matters.

SHRI S. M, BANERJEE (Kanpur) :
May I request you to allow my friend Shri
Meghachandra to put a question ? His
name unfortunately has not come in the
ballot, I am prepared to sacrifice my
opportunity provided you allow him. He is
the leader of the Manipur people, I am not,
I would reques: you to give him a chance,

MR. SPEAKER : Yes.

SHRI ATAL BIHARI VAJPAYEE :
This should not be taken as a precadent,

MR. SPEAKER : I was waiting for
somebody to get up and object. I thought
they wanted me to bz put in the wrong
position. I am wvery happy that after I
allowed he got up. Somebody should object.
Do not put the Chair in the wrong. This
time I was looking at him to see if he
would do it. The moment I said “yes” he
got up. This will not be treated as a
precedent. As a special case I am allowing
him. '

SHRI 5. M. BANERJEE : Thank y
very much, .

SHRI M, MEGHACHANDRA (Inner
Manipur) : I was hearing the reply given by

‘the Minister regarding this particular quest-

tion of grant of. statehood to Manipur. I am

- sorry the Government have failed to under-

stand or appreciate the feelings and aspira-
tions of the people of Manipur. It is a fact
that there was an Assembly in the year 1948-
49. When Manipur was integrated with
India, this Assembly was dissolved, and it is
in the lips of every one that after integration
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[Shri M. Meghachandra]

the Assembly was disolved and so on.
Even today we are not ge:ting this full-fled-
ged Assembly.

1 may recall that it was in the year 1954-
55 when Mr. Govind Ballabh Pant was the
Home Minister, that | and some others
submitted thousands of signatures from the
people of Manipur demanding a full-fledged
Assembly for Manipur. And since then this
movement for a full-fledged Assembly and
responsible Government has been going on.
After that the Government of India gave
only a Terri-torial Council. In the year
1960 we had a wvery big movement, and as
a result we got this Territorial Assembly,
under the Union Territories Act 1963. The
people of Manipur were never satisfied with
this status.

We know that in the year 1962-63 the
question of the grant of statehood to Naga
land was finalised. After that some six or
seven years have passed. We are living
adjacent to Nagaland. Nagaland has been
considered on a npational plane and
statchcod has been given 1o Nagaland from
national comsiderations. The same kind of
people are living in Manipur, but this
Manipur has been neglected, and for the
last seven years the Government of India
could not understand and appreciate the
feeling of the people of Manipur. This is
a kind of negligence towards the people of
Manipur.

This is a matter which should be given
its due importance. If the people of
Manipur are very much dissatisfied, then,
the extremist elements too will take advan-
tage of such a situation. If the Government
of India takes such a decision and helps
the extremists in that way, then that will be
against the natiomal interests. Therefore,
I again request the Minister to reply in
such a manner that the people of Manipur
get some satisfaction from the Government.
Otherwise, it will create difficulties. There-
fore, it is very necessary that some an-
nouncement is made for granting Statehood
on- Manipur within a shipulated

SHRI K. C. PANT : I full appreciate
the sincerity and the anxiety with which
the question has been put. I also appreciate
the fact that there is sentiment in Mani-
pur in regard to the granting of Statehood
on Manipur. But even before appreciating

all these fact, the need to take all factors
into account cannot be ignored and cannot
be disregarded. I am sury my hon. friend
appreciates this need, and it is in the con-
text of the larger framework and the need
to look into all these things that I am not
in @ position to say anything definite today.
It is not for want of appreciation of their
feeling.

SHR1 PAOKAI HAOKIP (Outer Mani-
pur) : rose—

SEVERAL HON. MEMBERS Rose :
(Inetrruption)

SHRI S. M. BANERJEE : The Uttar
Pradesh Government has imposed the P, D,
Act.  (Interruption)—**

MR. SPEAKER : I am not calling them.
Nothing will go on record as they are spea-
king without my calling them. (Interrup-
tion) Please sit down. When you see me
on my legs, please sit down. Plsase do not
speak when [ am on my legs.

Now, Mr. Paokai Haokip, you sent your
nofe to me, and all the names were balloted.
The Members whose names did not come
in the ballot unfortunately are not permitted
by the procedure to be called.. 1 very much
sympathise with you. 1 could appreciate
your sentiments. I am sorry; I had not
finished the Calling Attention when several
Members intervened. I hope you follow
the procedure, 1 am very sorry. (Inferrup-
tions). So much is going on in this country.
Besides our own problems, the controversies
of the States are also brought into the House,
How can we discuss it here ? If something
is done by the State Government, how can
it be brought here ? Nothing will go on
record unless I call a member to speak.

SHRI S. M. BANERIJEE : On a point
of order, Sir.

MR. SPEAKER : There is nothing be-
fore the House. 1 have not allowed any-
thing. You are defying the Chair all the
time. Anything that happens in any corner
of the country is brought here, whether it
is in any State or Union Territory. No, l
am not allowing ‘it. . (Interruption).
have not admitted anything. You are de-
fying the chair.

SHRI S. M. BANERIJEE ; Sir, may I
submit...

MR. SPEAKER : No, I am not allowing
anybody., Now, papers to be laid on the
Table.

** Not recorded,



